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ORDER
Per: SHRI. SANDEEP GOSAIN, J.M.:

The present appeal has been filed by the assessee
challenging the impugned order dt. 13.08.2024 passed under
section 250 of the Income Tax Act, 1961 (‘the Act’), by the
National Faceless Appeal Centre (NFAC) / CIT(A) for the

assessment year 2017-18.

2. None appeared on behalf of the assessee when the case
was called repeatedly. From the records we noticed that even
on the previous date of hearings nobody appeared on behalf of
the assessee. Since application for seeking adjournment has
been placed on record but keeping in view the conduct of the
assessee therefore application for seeking adjournment stands

dismissed.
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3. On the other hand Ld. DR present in the court is ready
with the arguments therefore we have decided to proceed with

the hearing of the case ex-parte.

4. We have heard the Ld. DR and perused the material
placed on records written submissions and also the orders
passed by the revenue authorities. From the records we
noticed that Ld. CIT(A) had rejected the claim of the assessee
as the assessee could not substantiate his claim with regard to
books of accounts / book results and upheld the order of AO.
We noticed that the issue in question was dealt in detail by Ld.
CIT(A) while passing its order and the operative portion is
contained in para 5(ii) to (vi) and the same is reproduced

herein below:

- i neral and omnibus in
(i) Ground No. 1- General and omnibus ground: _Th_ls ?ro:nn: Il-?erg'lze. e T arra
nature and the appellant has NOT made any SmeISSIDndsthat ihe nderlying issues would
separate adjudication thus, DISMISSED. It is further adde: e B s in the
be automatically covered while adjudication of the respec
subsequent part of this order.

4 submission of
(ii) Ground No. 2- Estimated Gross Profit addition: In this respect the only

the appellant is as under-
: : les at
2 In the facts and circumstances AQ was not Jjustified to estimate Total Sale

i i i f GP
Rs.213322359 against declared sales of Rs. 155601158 and also in adopting h:gfh:r r;zr‘;:sefs
at 2.25 percent thereby computing GP at Rs. 4799753 against Gross Loss O s
shown in Trading Account.

It is reiterated that apart from above submission, the appellant has NEITHER made Eond
further submission NOR submitted any evidences in support of this contention. In this
respect, it is reiterated that-during the course of the present appellate proceedings multiple
opportunities had been offered to the appellant from time to time but there has been no
compliance from the appellant. Infact this is a TOTAL NO COMPLIANCE case.

In this respect it is noted that the Ld. AO has given detailed account of muiltiple opportunities
by him during the course of the subject assessment proceedings to substantiate his
of gross loss of Rs.32843618/- by filing complete/detailed reply, supporting documents,
documents with vouchers, etc. in response to which there was very limited, meagre
y inadequate compliance of the assessee , which compelled him (the Ld. AO) to
gross profit at Rs.4799753/- based on the details available on record as per the

tained in F?ﬁm A of the impugned order. The relevant extract of the same is as

ana . so
Tfor claim Of Qross oSS reported in trading account is
Bbooks
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Opening stock of Poly Fabrics @
(Add:
" £ of Cioth, Paper elc. 1%8‘5_00
T
Cost of goods available for sales 212085374 12
Loss:
Closing stock of Poly Fabrics 3457145 20
Cost of Goods sold 208828323 02

procesds shown for above cost of

sold 178819147 00

loss N as por 280802602

mlhdgm.mmﬂuMdgmbummmﬁmmmm
bocks

reply, v and -wﬂﬂf. = od and
above claimed gross loss rifiable, ur i 86, the
books of account of the e rej d kirg of 145(3) of the IT Act,
19861 and gross profits of 8D are d on the basia of average rate of
GP ted for 4 years l'rum Fy 2012-13 to 2015.16 ) which are 391%,

222%. 3.20% and (-0.33%), resp and 9 ﬂfGPmmp-m
is 2.25% [(3.91+2.22+3 20+(-0.33y4] on d The
mmmmmmmmummmmmnﬁmmgpmh
comes at amounting to Rs 21,3322 358/ (20,86.28.223.92 X 10225) and gross profit
estimated on the above computed tumover & 2.25% on turnover comes at amounting to Rs
47,99 753 which is hereby assessed for estimaled addition in assessee’s total income.

D.i'sal nce' of expenses of Rs.203966/-In this respect the only
llant is as under-

ing addition of Rs. 203966 by disallowing 30 percent of expensss claimed

en detailed account of multiple opportunities
ment proceedings to substantiate his
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uJ.L.. ww it was noticed that the
iii Muv?uw:pdﬂ.umymumqmr m;.:n“m::;
) loss ; mﬁ“,ﬁ ..ﬁu

vouchers failing

Vehicle exp 33810

Total 679887

'mmmwnmmmw\gmmdma
-Mmmmmmmmmmm
E issued Show cause Notice vide this office Notice No
102330851 dmummsmwumm
ting documents as regards the claim of these expenses
. . 30% of the above expenses ie. Rs
mhwmdmm

t appellate proceedmgs the appellant has been requested
ns alongwith relevant details and evidences in support of
art from seeking adjournments, that too by advancing
jant has NOT made any submission, whatsoever. Hence, as
arge the statutory onus cast upon him in terms of the
he action of the Ld. AO in this respect does not call for
J ground fails and thus DISMISSED.

n this respect the only submission of

g addition of Rs.6122317 under
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It is reiterated that apart from above submission,

:2:::;15;:?;”:-2?1m t:dOR submitted any evidences in support of this contention. In this
et ' ;i erated that-during the course of the present appellate proceedings multiple
ppo .um es had been offered to the appellant from time to time but there has been no
compliance from the appellant. Infact this is a TOTAL NO COMPLIANCE case.

In this respect it

the appellant has NEITHER made any

is noted that the Ld. AO has given detailed account of multiple opportunities
offclered by him during the course of the subject assessment proceedings to substantiate his
claim of receipt of unsecured loans during the year under consideration aggregating to
Rs.6.12231'n- in response to which there was no compliance and the same has resulted in
making captioned addition u/s 68 as per the details contained in Para B of the impugned
order. The relevant extract of the same is as under:

. the has shown io have acquired

has entirely failed by intendly not providing the same, therefore, the amount of
loans of Rs 61.22.317/- is hereby treated as unexplained cash credit of the
u’s 68 of the Income-tax Act, 1961 and accordingly added to his total income

to taxation as per the provisions of Section 115BBE of the Income-tax Act,
Paonalty procesding u/s 271AAC initiated seprately.

i3

t appellate proceedings, the appellant has been requested
\,glqn'guiiih relevant details and evidences in support of
om seeking adjournments, that too by advancing
 NOT made any submission, whatsoever. The details
OT denied the factum of credit of Rs.6122317/- in
eration. Hence, the statutory onus was clearly on him
‘Act to explain the nature and source of such
above, has squarely failed to discharge.
the matter relying on the decision of the
ammed Hanif V. CIT [1963] 50 ITR 1 (SC)
d the statutory onus cast upon him in
\O in this respect does not call for any

0 out of interest paid for making



ted that apart from above subm

It is reitera '
OR submitted any evidences in su

further submission N
it is reiterated that-during the course of

compliance from the appellant. Infact this is a

In this respect it is noted that the Ld.
offered by him during the course of
claim of interest expense in
his relatives/others aggregating to Rs.4371330
compliance and the same has resulted in making cap
12% of Rs.4371330/- as per the details contain
relevant extract of the same is as under:

= i ta and

ission, the appell

ppO

e the present appella
opportunites had been offered to the appeliant from fime to time

p TOTAL NO COMPLIANCE case.
of multiple opportunities
dings to substantiate his
ed interest free funds to
to which there was no
tioned disallowance of Rs.524560/- @
impugned order. The

AO has given detailed account
he subject assessment procee

the light of the fact that he had advan
/- in response

ed in Para C of the

out of borrowed funds:
F oo P
urther, on perusal of the b_m_mummm,waaﬂmﬂﬂﬂhl

it was that ;
m of Rs 4505122/ m..";'.'.";ﬁﬂm over the m-. 10 the following
i . . "“""'" g ‘Amount Advanced
B i - -
- — —
fﬁ} I. Anand Saraf (LIC) 937790
s Rejesh Bansal 49810
Sahil Sarat 808114
Shree Shyam 315203
‘Sunita Saraf 2213032
Total 4371330

 the assesses was request
e o submit his explanaton as to wh

Interest expenses of Rs
: 5,24,560/- [computed
 and advances of Rs 43,71.330] I”. y

al income of interest expenses of Rs

]

assesies
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contradictory reasons, the appellant has NOT made any submission, whatsoever. The deails
on record indicate that the appellant has NOT denied the factum of credit of advancing funds
to the extent of Rs.4371330/- to his relatives/others without charging interest, hence, it was
mcumbent upon him to establish that the claim of interest expenditure made during the year
under consideration was not relating to the funds so advanced without charging interest by
ing relevant details and evidences, which the appellant has squarely failed to discharge
quate opportunities were offered to him during the assessment as well as
gs. Hence, the action of the Ld. AQ in this respect does not call for any

h _mnaspondlng ground fails and thus DISMISSED.

of unabsorbed depreciation or brought forward depreciation:
s merely submitted that -

gnoring to give set-off for Rs.20902690 shown as unabsorbed loss
from earfier year.”.

Jlaim the appellant has not submitted any details w.rt. the
brought forward from earlier year and he has also not
ough durlng the course of the present appellate
| multiple times to make submissions alongwith
is ground/claims/etc.Hence, in absence of

contentions of the appellant remain
esponding ground fails to succeed and is

The underlying contentions refate to
|t is mentioned that during the
subm;ssson whatsoever, on
ific, thus, not warranting
/C is mandatory, automatic
252 ITR 1 (SC)] and hence, the
f provisions of section 246A of
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5. Considering the overall facts and circumstances of the
present case and findings of the CIT(A), we are of the view
that Ld. CIT(A) has rightly dismissed the appeal of the
assessee by passing a detailed and well reasoned order.
The assessee had not submitted any other corroborative
evidence to prove his claim of cash receipts and discount
received. Even the copy of gift deed, the details of gift
received, cash received from Vijaya Infrastructure and the
details of transactions were not submitted. Therefore the

CIT(A) rejected the claim of assessee.

6. No new facts or circumstances have been brought
before us by the assesseeduring the course of arguments
in order to controvert or rebut the findings so recorded by
Ld.CIT(A). Therefore we have no reasons to interfere into or
deviate from the lawful findings so recorded by Ld. CIT(A).
Hence, we uphold the decision of the Ld. CIT(A) and

dismiss the grounds raised by the assessee.

7. In the result, the appeal filed by the assessee stands

dismissed with order as to cost.

Order pronounced in the open courton 11/11/2025

Sd/- Sd/-
(OM PRAKASH KANT) (SANDEEP GOSAIN)
(ACCOUNTANT MEMBER) (JUDICIAL MEMBER)

Surat:
Dated: 11/11/2025

KRK, Sr. PS.
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